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12.40 bra. 

ELECTION TO COMMITTEE 

Coir Board 

THE MINISTER OF FOREIGN TRADE 
(SHRI B. R. BHAGAT): I beg to move 
the following: 

"That in pursuance of sub-rule (l) (e) 
of rule 4 of the Coir Industry Rul<s. 
J 954. as amended by the Ministry of 
Commerce and Industry S. R. O. No. 
3983. dated the J 21h December, 1957 the 
members of this House do proceed to 
ekct, in such manner as the Speaker may 
direct, two members from among them-
selves to serve as members of the Coir 
Board for a term to be specified by the 
Central Government". 

MR. SPEAKER: The questiun is : 

"That in pursuance of sub-rule (I) (e) 
of rule 4 or the Coir Industry Rules, 
J954, as amended by the Ministry of 
Commerce and Industry S. R. O. No. 
3983, dated the 12th December, 1957, the 
memb~rs of this Hou,e do proceed to 
elect, in such manner as the Speaker may 
direct, two members from among them~ 
selv",s to serve as members of the Coif 
Board for a lerm to be specified by the 
Central Government". 

Tile Motion was adopted 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPOR-

TANCE-~Contd. 

Reported PreparatIon by "Iectlon 
CommissIon for Mid-Term Parliamentary 

Elections-(eontd. ) 

MR. SPEAKER: We will now take up 
further consideration of the Punjab Legis-
lative Council (Abolition) Bill. 

SHRI S. M. BANERJEE: May I make 
a submission? T have wrilten to you a leiter 
today. There is 8 serious situation in the 
coal mines. 90 coal mines are practically 
at a atandslJII .. 

MR. SPEAKER: This is not the occa-
sion to raise the matter like that. 

SHRI S. M. BANERJEE: The Labour 
Minister can make II statement. It is a 
very serious situation. 90 mines are 
affected. 

MR. SPEAKER: You cannot get up 
at any time and raise any matter that you 
like. 

MR. S. M. BANERJEE: Sir, you may 
ask the Labour Minister to make a stdte-
ment. This is a matter of urge,t public 
importance. 

MR. SPEAKER: I "ill do it on a 
regular motion given by you. Thllt will be 
judged on its own merits. 

SHRI JYOTIRMOY BASlJ: I tabled 
a Call Attention notice three days ago 011 
miner's strike. I have not heard anything 
from your end 

SHRI SURENDRANATH DWIVEDY: 
Sir. Mr. Srinibao Misra wanted to raise a 
point of order. You called him but then 
Ihere was the pandemonium 

SHRI SRINIBAS MISRA: I quoted the 
rule. You called me. When I stood up, 
you also stood up si multaneously. So, I 'l8t 
down. 

SHRI NATH PAl: That i. according to 
the procedure. 

SHRI SRINIBAS MISRA: Sir, I invite 
your attention to Rule 349. I want to sub-
mit that there are certain monopolists in the 
House in the sense that there i8 a monopoly 
in taking the time of the House We poor 
people want to hear. We have a right to 
hear. Even the right of hearing i, beinl 
taken away. If they want to say somethinl, 
let them do it in a manner we hear them. 
lf ten people get up at a time Rnd shout, 
we cannot hear anyt hing. Our right of hear-
ing is taken away. 

Sir, you called me and I stood up. But 
then that pandemonium came and I 8at 
down. I am sitting on the back bench. I 
could not attract your allenlion. Will you 
kindly make some arrangement so that all 
of us will sit in the lint row 7 What is thi. 7 
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[Shri Srinibas Misra) 

I have a right to hear and that right is being 
taken away. There are some monopolists 
in this House in taking the time of the 
House. That should be checked. That it-
self is a point of order. 

The real point that I was trying to raise 
is this. In such matters when the Election 
Commissioner takes a stand, the Minister 
reads out the constitutional provision. The 
Law Minister imported the word 'Inter alia' 
in his statement while quoting the Consti-
tution. He Quoted article 324 from the 
Constitution that the Election Commission is 
vested with the superintendence, direction 
and control of, inter alia, the preparation of 
electoral rolls. Where from does he get the 
word 'Inter alia'? While quoting the Consti-
tution, the Law Minister should quote it 
correctly. There is no such thing. Only these 
three things, superintendence, direction and 
control, are vested in the Election Commis-
sioner. How has he got the power to say 
that within 35 days he can complete the 
elections? 

In regard to that particular point, we 
also have sent you a communication. It is a 
question of principle and that is the reason 
why I would like you to know that we have 
accepted this arr~ngement because you have 
directed accordingly but we have done so 
under protest and we would like to have a 
further discussion and elucidation of the 
principles involved in the matter before we 
can accert it as a permanent arrangement 
because the whole matter, as I said, goes to 
the root of the principle which has got to be 
clarified properly. Somethmg has haprened 
rrecipitately and with unseemly haste, if I 
may put it that way, and that is why I 
would ask y<)u to convene d meeting of the 
different parties liS soon as ever it is possible 
before this matter can be clarified and 
thrashed out properly; otherwise. what has 
happened appear' to me to be an infraction 
0f Parliamentary procedure and Parliamen-
tary rropricty, and something very serious 
may have to be done about it. 

SHRI S. M. BANERJEE: On the 17th 
SHRI NATH PAl: What happens if I wrote you a letter. All the 'direction. by 

the Constitution is misquoted? the Speaker' have been set aside ... 

SHRI S. M. BANERJEE: The Law 
MiDister should be called to answer it, 

SHRI M. YUNUS SALEEM: The call-
attention has been disrosed of. There was 
no business pendinl! ... 

MR. SPEAKER: This may be sent to 
the Law Minister for elucidation. 

SHRI NATH PAl (Rajapur): What is 
your prima facie reaction? IInt.rruptlons.) 

MR, SPEAKER: We go to the next 
item 

SHR) H. N. MUKERJEE (Calcutta 
North·East): Before you go on to the next 
business, I would ask your indulgence for 
a few minutes. You permitted an interrup· 
lion of Ihe proceedings of Ihe House ... 

MR. SPEAKER: J told Mr. Nambiar 
if he could avoid it ... 

SHR) H. N. MUKERJEE: The inter-
fuption happened. 

SHRI NAMBIAR: I have got Mr. 
Mavalankar's direction. 

MR. SPEAKER: I do not allow anybody 
now. 

SHR) RANGA (Srikakulam) : You have 
allowed certain things to be said. Mr 
Mukerjee rose to make a few remarks and 
you allowed that also. 

MR. SPEAKER: I did not know what 
he wanted to say till he said it 

SHRI RANGA: When these things are 
allowed to go on record, it is only proper 
that our observations also should be allowed 
to he stated here. 

SHRI S. M. BANERJEE: I have not 
yet finished. 

MR. SPEAKER: ) do not know what 
has gone wrong. Every time when a member 
gets up, so many members get up simul· 
taneously. I am not going to allow either 
Mr. Ranga or Mr. Banerjee. I do not allow 
any debate on this. 



197 Punjab Leg. Council ,KARTiKA 28, 1891 (SAIrA; (Abollllon) Bill 19R 

SHRI RANGA: You allowed those 
things to be said ... '1ft ~ ~ (~)~): q-slfef 

~~~, <iorror ~f;;ffitfzlf ~flir.f IIil 
rrifTf~ iii,;' if; f""lZ;;rt fill''''' qTlfT ~ it 
::;r~~r <:frt<: IHi'fT ~ q-), ~d q~ ;f1lT"l' 
l; >r)~T llifT~Z. q;'C 'l'1f;iifz if;t ~ lf~ 
'H l2ilT'~iff<:" hT 'A'olOfT q;i ~,,~ ~ f'li 

MR. SPEAKER: I do not know what 
he wanted to say till he said it. Do you 
want to prolong it ? 

SHRI RANGA: I am not in favour of 
the suggestion made just now that you call 
a meeting of the different parties. If you do 
not allow me to say what I want to, what 
am I to do ? 

~~ wn*~ ~ it ~lflir.f 'Ii) t:till'Tf.nT 
IIi,it !fiT ,Hili IZ~ 'A'.~ ~.~>r .rorliT I 

MR. SPEAKER: I am not calling a 
meeting. but I will consult the people con-
cerned. 

SHRI S. K. TAPURIAH: You should 
hear the other side also. 

SHRI RANGA: I am not in favour of 
your calling any conference 0" any meeting 
of the leaders of parties. This is not the 
first time that a split has taken place. When 
the Socialist Party split, they were recognisod 
here; at that time there was no such meet-
ing as is suggested now. Later on. I he 
Communist Party split into two and there 
was no such meeting. The Speaker exercised 
his own prerogalive and right .. (InterruptIOn.) 
This time so m""y of his friends have 
broken away frum the main party. and have 
formed a grouP ... (/nterruption,..) 

MR: SPEAKER: I am not allowing 
any discussion please. 

SHRI S. M. BANERJEE Mr. Speaker, 
Sir ...... 

I2.S0 hro. 

PUNJAB LEGISLATIVE COUNCIL 
(ABOLITION) BILL-Contd. 

MR. SPEAKER: The House will now 
take up further consideration of the follow-
Ing motion moved by Shri Mohammad 
¥unus Saleem on the 18th November, 1969, 
namely: 

"That the Bill to p.ovlde for abolition 
of the Legislative Council of the State 
of Punjab and for matters supplemental, 
incidental and consequential thereto, be 
taken into consideration." 

~hri Ishaq Sambhali. 

'ifTf~1Z 1ft Ii~ 'fT f~ ~~~ lill: ~lf ::;roT<:fT I 
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